NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI

Application No.108 & 15 Ors./(MAH)/2017

CORAM: Present: SHRI B.S.V. PRAKASH KUMAR
MEMBER (J)
SHRI V. NALLASENAPATHY
MEMBER (T)
ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE
NATIONAL COMPANY LAW TRIBUNAL ON 04.09.2017

NAME OF THE PARTIES: M/s. Pratibha Industries Ltd.

SECTION OF THE COMPANIES ACT: 73(4) of the Companies Act, 2013.

S. No. NAME DESIGNATION SIGNATURE
S6 Majanu Paliza flest . Ma-ager Jeefen
co F Leve :
ORDER

Application No. 108 & 15 Ors./73(4)/NCLT/MB/MAH/2017

The Representative of the Respondent is present, whereas none from the

side of the Applicants/Depositors is present.

The Representative appearing on behalf of the Respondent Company has
submitted that this Company made payment to all the depositors filed the
applications before this Bench. To show that payment has been paid to those
parties, the Company has filed the affidavit disclosing the payment particulars
and Demand Draft particulars. For these applicants not being present, there being
material showing that payments have already been made to the depositors herein,
these applications are hereby disposed of recording to full satisfaction to the

claims made by these applicants.

Accordingly, these applications are hereby disposed of.
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